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O R D E R 

(Virtual Mode) 

20.10.2020   Heard. Instead of passing any modification Order as 

sought in I.A. No.2460 of 2020, we list the Appeal itself for hearing. The 

Respondents may file Reply if they want with regard to the Appeal before the 

next date. We are not listing the same for any Rejoinders.  

Parties may file brief written submissions not more than three pages 

before next date. Copies of Judgements they want to rely on may also be filed 

separately.  

 List the Appeal ‘for admission (after Notice) hearing’ on 2nd November, 

2020.  

 

    [Justice A.I.S. Cheema] 

      Member (Judicial) 

 
 

[V.P. Singh] 
Member (Technical)  
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